
IN THE 	
TRATIVE TRISU L 	L H 	SON 	LLAMAS •__.## 

   

(.5 5 1-tikt 	OF 190 

Oats of decision $ 

.... . 	
c.04-414 ........... Se titterer 

1Y.1/41147.-A's-e•-••• ................... Advocate for the PetItiorer •5

is-;.1  

Versus 

scItVhei•.....Fte po nie 

•...••
• • • .......... . . Adv oc ate for the Responds ht s 

lettitifttraiteletairtitrieit-***  

The •Hortibbe Mr • 	La- 	C 	
U• CORAMs- 

The Honible Mr. 	R.- OIDet- r) 

1. 
the-ther Reporters of local papers may be allowed to see 

 

the judgment ? 

2. 
To be referred to the Reporter or not ? 

3. 
thether their Lordships wish to see the fair oopy 

	

of the judgment R 	 6I 

4. 
thether to be circulated to all ether Berches ? 

Signature 

  



GENIAL I Aa.;:iNial.liVE TRIRH.CI.NL  ALL; ;BAS BENCH. 

0.A.No..334 of 1992. 

Jawahar Lal 8 another . 	 Applicants. 

Versus 

Union of India & others 	 Respondents.  

Hon l ble Mr.Justice U.C.Srivastava,V.C. 

Hon l b e Mr K.Oba 

(Hon l ble Mr.justice U.C.Srivastava,V.C. ) 

• 

• 

The applicants were ,-, pointed as Casual 

Fitte on different dates in the year 1975 and 

they eve boon performing their duties as Fitter. 

They vere also utilized on the post of artisan 

e7Iten ry i.e. Fitter Grade 950-150G and we _e given 

the s ale in the year 1980. For regularisation 

and g vino scale to the applicants and other 

situaLed staff, the Assistant Engineer 

intim tfl4to the Divisional )t.,rsonal Officer, 

Tort rn .i7.ailway,Allahabad that the list is being 

prepa ed and scaeening will be done accrrdingly. 

The 	dlicanis and others made rep:::esent ,tion 

in t s behalf but beinn low paid employee and for 

fa, 	f being removed from service, the applicants 

could not darn to complain for such exploitation 

of lat our. The applicants thereafter made 

repro entation for payment of their salary of Fittel 

but t.e same was not (Avon., The Union thereafter 

again sponsored the cnse of the apAicants and 

appro ched the authority in this behalf but 

witho' t any result. The inspector of ':lurks vide 

his 1  tter dated 29.6.90 stated that the staff 

merit n4,d in the attached list have complained 

in ';di ting that they are being utilised on the post 

of ar isan cc e cry., An en2uicy S nrcle to the 

effec whether they rn.0 hein2 utilised as such. 

In re ly to inspectortof 7;arks i i s letter dated 



29.6.90, the inspector of :Yorks II intimated 

him that -1l the staff are work:inn on the dust of 

artisan category under instructions of their 

- higher authorities. According to the applicants, 

they hive been working on the post of Fitter and 

work o artisan is being taken from him but the 

paymen is being made as Khelns TIrcde 750-940 . 

Althou h they 	e entitled to the kinher grade 

in vie  of work and duties per7ormed by him 

is 
and t' sj how the human being is being exploited.' 

%ea 

2. 	On behalf of the Railway Administration, 

it h as been pointed out that the work of Fitter 

:eppea 	to have been added subsequently beceise 

the posts of Fitter and F.helasi are quite different 

posts and the Khalasis are scre:.rned and aft,-.r 

scree ing they ''ere regularised.' Some of them 

have 	̂ady•beeh reul 	ced, KhalTsis worked 

along with the artisans and this is how they 

bocam skilled. 	ecause the applic ants were 

g with the aitisms, they cannot claim 

solve to be artisans and also cannot claim the 

--de of artisan. Unless they ,:re trade tested, 

they .annot be ppointed as Fitter and cannot be 

Irun d the grade of Fitter. It appaars that 

the plicants were appointed as Kh7,1asi and they 

have ,lso been performing the duties which are 

beimg performed by Fitter but unless they are 

appoisted as Fitter in accordance with law, they 

c:nnot: claim the p a y senle and nipdc of Fitter 

hut 	the 7.::ma time, it is elso not very 

dosiL ble on the ,cart of Lail way Administrntion 

that they should take the work of Fitter from 

the )• licants without promoting them. If the 



the ...or?: of Fite: 17 being 

,Lhere [2pi)e:1:-LS no Joi:son 0, t3 	e 
• 

this s)rder. if 

taken, 

Liar, AA) 

: JULY 3 

(ug) 

vacanc 

reT:on 

—3— 

es ant 	 , tiara7.wes no 

2s to yThy The so persons ...Jill not be trPde 

  

tested and in 0; 	
they succeed In 1r3de test, 

should be pron'oted against the v7crncies. 

The ca,se of the :!pplicants 

in this Light. The Generl 

r-12,r 

fl 

ho considered 

Hex should make 

:n enloiry ris to yment_s Ld, 

being Oken. Let it be done .Athin 	1 ariod of 

three ncnths f:o72 the daea of (-3ninic[2,tion of 

direction for ,ror.rn hirh01 s1 ry -rd 711oyance to 

he is entitled, should not be Divan 
to them. 

:ith these observetions, the 'Tipplicaltion stands 

L4Ct/'''-v7  
-s-sttdo order s o costs. 

vica YCLC;P.N. 


